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T F THAT
PUBLISHED BY AUTHORITY

. 2184] 7% ol gaam, 7S 18, 2022/39T9 28, 1944
No. 2184] NEW DELHI, WEDNESDAY, MAY 18, 2022/\VAISAKHA 28, 1944
g HATIH

7% faeet, 18 /g, 2022
FI.3T. 2303(31).—Taoett AT A (Serree) sferfaam, 2022 (2022 &1 10) it &m=T 3 #r
STLTIT (1) T Y& hAl T ST Fd U e GaTY, fadi® 22 7, 2022 9 qrrg FAgad w3l §
ST faeet T A9 #7757 grEm

[T, &. 14011/4/2022-F=f-11]

TSN AREE, Had A=

MINISTRY OF HOME AFFAIRS
NOTIFICATION
New Delhi, the 18th May, 2022

S.0. 2303(E).—1In exercise of the powers conferred by sub-section (1) of section 3 of the Delhi
Municipal Corporation (Amendment) Act, 2022 (10 of 2022), the Central Government hereby appoints the
22nd day of May, 2022 on which the Municipal Corporation of Delhi shall be constituted.

[F. No. 14011/4/2022-Delhi-11]
ASHUTOSH AGNIHOTRI, Jt. Secy.
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SIECRE)
T faeet, 18 WS, 2022

FAT. 2304(3).—Frx TLHTE, faeett 7 v (wrerrem) srfafaar, 2022 (2022 #T 10) i &= 1

FT ITLTT (2) § aed oIihAl T STANT 2 g0 fadis 22 7z, 2022 3¢ G =ad Fedl g, ST qaisd
AT TATAT ZRTTI

[PART II—SEC. 3(ii)]

[®T. &. 14011/4/2022-fa=t1-11]
AT AREE, Had ai=a

NOTIFICATION
New Delhi, the 18th May, 2022

S.0. 2304(E).—In exercise of the powers conferred by sub-section (2) of section 1 of the Delhi

Municipal Corporation (Amendment) Act, 2022 (10 of 2022), the Central Government hereby appoints the
22nd day of May, 2022 on which the said Act shall come into force.

[F. No. 14011/4/2022-Delhi-I11]
ASHUTOSH AGNIHOTRI, Jt. Secy.
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